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03.0RDER DATED 2l- 08-2002.

In this Original Agplication

under section 19 of the Administrative
Tribunals Act,1985, the Apgplicants
have scught for direction to the
rRespondents to fix the pay
aApplicants at R, 1200-2040/- w.e.f,
1-1-1986 and to declare the pay scale
of ®.95%- 1500/~ given to them as
illegal,arpitrary and witiout any
authority of law,

Jjeard Mr.3.Mohanty, Leactned

for the Applicants and Mr.S.3.
-arnegd a&dditional standing

Jena,

counsel (Central) app earing for the

Respondents, /':

It is seen that sunsegquent to

the filing of this Original Application‘l

the scales to be granted to the j
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Otder { Order Order with Signature action ( if any)
) taken on vrder

Date of |
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‘ Office note as to
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Applicants as well as to all the Central (sends o004 5§P§p
covernment em.loyees, hav e oeen decided
by the 5th pay commission and the Govt, @;7 @%%{ -
have acted on the same and the revised ﬂ%‘ |

pay scale have bDeen given to all Central

CS\(O‘Q‘Y C‘.i 'l—'rc\\‘é

covernment employees w.e. f. 1-1-1995,

; Nong_a g (Cans
The scales actually given to the  Cowdley  be Riled
Applicants by the 5th Pay commission E ba Foun weaks
and accepted Dy the Government has not ; Cfn
Heen disclosed to us by either of the é -
| Regisiren

parties. It is quite possible that the

9

s glwve th pplic .e.f. E .
scales given to the Applicants w.e £ | ﬁfAJQO~ '“7/94521ﬂ1!_
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1-1-1986 by the 5th Pay commission

have taken care of the grievances of
the Applicants.

In this view of the matter,we

dispose of this Original Application

giving liperty tO the Applicants tO flleJ;/////’/ : %?7(

ik
a representation tO the Respondents

within a period of 15(fifteen) days from osdey At g 396

th date of receipt of a copy of this .
© N sretE d cevnte b kiled
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order.In case, they are not sa ~tisfied
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with the scales as now given to them

by the 5th pay commission w.e. f. 1-1-96

for being referred to the anomaly

| commictee which has been set up to deal
| S
. with such cases and in case such a !
| Rﬁjisfnﬁf
‘ rektesentavion is made by the Applicants, -
uhe Respondents shall e\amlne the same“W
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reasoned and speaking order.here shall

he no ordef as tO costs,

e

Py :2)!%1 WP

(MANORANTAN MOHANTY)
MEMB ER (JUDICIAL)
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